Arb Petn No. 2 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

No one appears for the petitioner.

Ms P Roy, learned counsel, represents the
respondents.

In the interest of justice, the matter is adjourned to

06.02.2015.

CHIEF JUSTICE
(ACTING)

dev



Crl Revn Petn No. 19 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

None appears for the parties.
In the interest of justice, the matter is adjourned to

06.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 2 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

Mr K Paul, learned counsel, appears for the
petitioner.

No one appears for the respondents.

Learned counsel for the petitioner states that steps
have been taken for service of notice on respondent No. 1.
Service report is awaited.

Registry shall list the matter with service report on
06.02.2015.

Interim order dated 14.01.2015 will continue till the

next date of listing.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 3 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

Ms A Sinha, learned counsel, appears for petitioner.

Mr K Paul, learned counsel, represents the
respondents.

Learned counsel Ms. A.Sinha, prays for adjournment
on the ground that learned counsel for petitioner, Mr P

Upadhya is out of station. List this matter on 13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 17 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

Mr HL Shangreiso, learned counsel, appears for the
petitioner.

Mr BM Roy Dolloi, learned counsel, represents
respondent No. 1.

Ms PS Nongbri, learned counsel, represents
respondents No. 6 and 7.

Learned counsel for respondents No. 6 and 7 prays
for and is granted two weeks’ time to file reply.

List thereafter on 13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 19 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

Mr MF Qureshi, learned counsel, appears for the
petitioner.

Mr R Kharsyad, learned counsel, represents the
respondents.

Learned counsel for the respondents prays for
adjournment on the ground that learned senior counsel
Mr. GS Massar, engaged to argue the case is on sanctioned
leave.

List the matter on 20.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 29 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

Mr S Chakravarty, learned counsel, appears for the
petitioner.

No one represents the respondents.

In the interest of justice, the matter is adjourned to
13.02.2015.

Interim relief as provided by the order dated

25.11.2014 is extended till the next date of listing.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 30 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

Mr K Paul, learned counsel, appears for the
petitioner.

No one appears for the respondents.

Issue fresh notice in respect of respondent No. 4.
Dasti as well.

Learned counsel for the petitioner states that a
connected revision petition is pending before this Court,
therefore, direction may be given to list the same herewith.
It is ordered accordingly.

List after two weeks on 13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 32 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

Mr K Paul, learned counsel, appears for the
petitioner.

No one appears for the respondents.

Learned counsel for the petitioner states that steps
for service of notice have been taken but the AD card is
awaited.

List the matter after one week on 06.02.2015.

CHIEF JUSTICE
(ACTING)

dev



Review Petn No. 18 of 2014
IN Cont Case (C)No. 13 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

Mr Ranbir Kumar, petitioner, appears in person.

Mr HL Shangreiso, learned counsel, represents the
respondents.

Petitioner in person after arguing for sometime prays
for time to go through the judgments on points raised
herein.

List the matter in terms of request after four weeks

on 27.02.2015.

CHIEF JUSTICE
(ACTING)

dev



TRP(C) No. 2 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

Ms A Sinha, learned counsel, appears for the
petitioner.

Mr R Kharsyad, learned counsel, represents the
respondents.

Learned counsel for the parties pray for adjournment
on the ground that learned counsel for the petitioner, Mr P
Upadhya is out of station and learned senior counsel for
respondents, Mr GS Massar is on sanctioned leave. List

this matter on 13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



TRP(C) No. 3 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

30.01.2015

Mr HS Thangkhiew, learned senior counsel, appears
for the petitioner.

Ms S Bhattacharjee, learned counsel, represents the
respondents.

Learned counsel for the respondents prays for and is
granted two weeks’ time to seek instructions.

List on 13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



